IN THE SUPREME COURT OF | NDI A
CIVIL APPELLATE JURI SDI CTI ON

ClVIL APPEAL NO 10220 OF 2010
(Arising out of SLP(C) No.3403/2007)

GUIJARAT HOUSI NG BOARD ETC. Appel | ant (s)
: VERSUS:
RAMANBHAI MOTI BHAI PATEL & ORS. ETC Respondent (s)
ORDER

Leave granted.

This appeal emanates from the judgnent and
order dated 25.04.2006 passed by the H gh Court of
GQujarat at Ahnmedabad in FA Nos.5345/1995, 5334-

5344/ 1995, 5346-5361/1995 and 3788-3817/1995.

W have heard the |learned counsel for the
parties and gone through the inpugned judgnent. The
| and has been acquired by the appellant(s) in the
year 1973. Admttedly, the entire conpensation has
not been paid till date. The Hi gh Court has granted
conpensation at the rate of Rs.8.15 per sq. feet
wth interest at the rate of 9% per annum W direct
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the appellant(s) to pay the balance anount of
conpensation within two nonths from today, failing
which the appellant(s) will have to pay interest at

the rate of 12% per annum

Wth the above observation and direction, this
appeal is disposed of, l|leaving the parties to bear

their own costs.

(H. L. GOKHALE)

New Del hi ;
December 1, 2010.



